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SUSPENSION OF RULE 338

THE MINISTER OF HOME AFFAIRS
(SHRI P.V. NARASIMHA RAO) : I beg to
move :

“That this House do suspend rule 338
of the Rules of Procedure and Con-
duct of Business in Lok S:bha in its
application to the motion for leave to
introduce the Constitution (Fifty-
third Amendment) Bill, 1984.”
MR. SPEAKER : Motion moved :
“That this House do suspend rule 338
of the Rules of Procedure and Con-
duct of Business in Lok Sabha in its
application to the motion for leave to
introduce the Constitution (Fifty-
third Amendment) Bill, 1984.”

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) : Sir I want to
oppose it. I have submitted a notice.
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SHRI SATYASADHAN CHAKRA-
BORTY : 1 gave it according to your
wishes. Let me submit. About the sus-

pension of rule 338 which has been moved
by Shri Narasimha Rao . (Interruptions)
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SHRI SATISH AGARWAL (Jaipur):
We did not receive the papers today.

MR. SPEAKER : I waived that rule

also. I waived that rule.

SHRI SUNIL MAITRA (Calcutta North
East) : Till we came out of the house, the
papers did not reach us.
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What will you do, if you get stuck up
right at the Minto Bridge ?

SHRI SUNIL MAITRA : How could
they give this example ? (Interruptions)

MR. SPEAKER : This was something.

SHR! SATYASADHAN CHAKRA-
BORTY : Sir, we are not opposed to the
amendment of the Constitution.

MR. SPEAKER : Then, what is it ?

SHRI SATYASADHAN CHAKRA-
BORTY : WhatI would like to oppose
and vehemently oppose is the way the
Government is trying to do it. Yesterday,
it failed because their Members werc not
present. 1 have given you in writing.

MR. SPEAKER : You cannot challenge

it. I have given it.

SHRI. SATYASADHAN CHAKRA-
BORTY : Sir, I am on a point of order
also. Kindly allow me to make my sub-
mission. Sir, the Minister has to explain
why such an important amending Bill lost
2/3rd majority in the House. Why were
their Members not present in the House
though most of the Opposition Members

were present 7 (Interruptions)

MR. SPEAKER : Why are you doing it
now ?
SHRI SATYASADHAN CHAKRA-

BORTY : Sir, this‘is the Rules of Proce-
dure. Is the House going to break the rules
of procedure because of the laziness of the
Members of the ruling Party ? They were
in the Central Hall but they could not come
to the House.

Now, rule 338 says :

“The motion shall oot raise a ques-
tion substantially identical with one
on which the House has given a deci-
sion in the same Session.”
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[Satyasadhan Chakraborty]

Sir, yesterday, the House has given its
verdict.

MR. SPEAKER : It is all right.

SHRI SATYASADHAN CHAKRA-
BORTY : If the Government is serious
about if, they can have a-separate session of
the House. But I do not know why the rules
should be violated.

MR.SPEAKER : There is no question

of violation.
SHRI SATYASADHAN CHAKRA-
BORTY : Sir, Isupport the Constitution

(Amendment) Bill. But I oppose the way
in which they bring it.
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SHRI INDRAJIT GUPTA (Basirhat) :
Sir, ] want to make a suggestion so that this
type of an unfortunate incident which took
place yesterday is not repeated. If you favour
the suggestion, it can be done. We should
change the rule so that, when a Consti-
tution Amendment Bill is being voted on
in the House and the division bell is rung,
and if there are membcers present in this
building somewhere in the Central Hall and
they don’t bother to come into the House
to record their vote, they should lose their
daily allowance for that day.

(Interruptions)
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SHRI SATISH AGARWAL (Jaipur) :
Sir, we will not oppose the suspension of
the rule. But minimum courtesy demands
that the Minister must express regret for
what happsned yesterday.

(Interruptions)

MR. SPEAKER : Mr. AK. Roy, you
cannot move an amendment to this motion.
It cannot be done according to the rules.
You can object, if you like.

SHRI A.K. ROY (Dhanbad): I have
got unly one line to add to the motion, at
the end, “and regret that the Government
failed to mobilise 50 per cent or half of the
strength of the House. ..

MR. SPEAKER : It cannot be done.

SHRI A.K. ROY: I can move an
amendment as per the rules.

MR. SPEAKER : It
according to the rules.

cannot be done

(Interruptions)

- MR, SPEAKER : The question is :
“That this House do suspend rule 338
of the Rules of Procedure and
Conduct of Business in Lok Sabha in
its application to the motion for leave
to introduce the Constitution (Fifty-
third Amendment) Bill, 1984.”

The morion was adopted.

SHRI1 SATISH AGARWAL : Sir, before
you proceed further with the business of
the House, if I get your permission, I wish
you many happy returns of the day on
behalf of the whole Opposition.

AETET WFIIA & SATTFH JgT U+aFIg |

S g FA Gaar( i) : sreqeq
ST, STt FFTIFE-IAFHT BIY &, ITH qR F



313 Suspension of rule 338 BHADRA I,

U q1F HZAT ATZATE | AT q79 FF99+q
fag e, 3q %1 12 faaz § oF gara
Eaﬂ' |

weged mgiea : gA aafa g g, A
HIH) a9 A AT g | @ Fd & al
gfegd qw anal @, 391 FT 1 AGF AIAA
grar g 1 #9 ST aeag) oA fF 2 |
zga Sq1ar Ag1 {691 3 |1

s} gAm FAIT AER : T Gfg-
FISAT & Grae § #9997 d0 44 ] TAAT ST
gara g1, AfFT AR TA-AFT AHT
oy 1 (smaanE ) "

PROF. MADHU DANDAVATE (Raja-
pur) : Sir, I want to bring to your notice
one fact, Day before yesterday, you had
kept one ruling pending.

While [ was speaking, Mr. Frank
Anthony raised a point of order and he
said, in regard to a judgment of Justice
Mishra which I had quoted, that he had
obtained a stay from the Supreme Court.
I have made an enquiry. No doubt, the
stay is given, but when a stay is given, only
further action is suspended. The judgment
stands where it is.

I have a right to quote the judgment.
Don’t expunge it. Otherwise, when I quote
the judgment, the Press will come into
troublcs. You have not to expunge it. You
should not expunge it.

MR. SPEAKER : 1 will look into it.
I will find out the e¢xact position. Then I
will do it.

SHRI FRANK ANTHONY (Nomioated
Anglo-Indians) : 1 have written to you
yesterday. I have also given a copy of the

——— e e

judgment to you. [ have enclosed also the
SLP—the whole criticism of the judgment.

MR. SPEAKER : 1 have got it. I have
received it. Thank you very much, Mr.
Anthony.
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MR. SPEAKER : It is not a point of
Order. No, no. No question.

SHRI HARIKESH BAHADUR (Gorakh-
pur) : By taking money outside, he is
pleading the case here. He should resign.

12.17 hrs.

CONSTITUTION (FIFTY-THIRD)
AMENDMENT BILL*

THE MINISTER OF HOME AFFAIRS
(SHRI P.V. NARASIMHA RAO): Sir,I
beg to move for leave to introduce a Bill
further to amend the Constitution of India.

MR. SPEAKER : The question is :

“That leave be grantcd to introduce
a Bill further to amend the Constitu-
tion of India.”

The motion was adopted.

SHRI P.V. NARASIMHA RAO: 1
introduce the Bill.

— i —

MATTERS UNDER RULE 377

(i) Non payment of bonus by Sri
Synthetics Ltd., Ujjain and need for
Government’s intervention into
its working
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*Published in Gazette of India Extr'aordinary. Part II, section 2, dated 23.8.1984.



